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4. THE GAZETTE OF INDIA : EXTRAORDINARY tPart I—SEeC. 3(1))
MINISTRY OF RAILWAYS -
(RAILWAY BOARD)
NOTIFECATION
. New Dethi, the oth April, 2006
G.S.R. 221(E).—In exercise of the powers conferred by Sub-section (2) of Section 604
read with Section 198 of the Railways Act, 1989 (24 of 1989), the Central Government hersby
 makes the following rules fm'ther i amend thc Inidian Rallways (Open Lines) General Rules,
" 1976, namely - — . :
1. (1)  These rules may be called the Indian Railways (Open Lines)
' General Amendment Rules 2006.
2) They shall come mto force on the date of their publlcatlon in the
Ofﬁclal Gazette. )
-}
P _ _ o
1/7"’” 2. Intbe Indian Railways (Open Lines) General Rules, 1976, -

(a) - for the words “Driver or Drivers” wherever they occur, the

words, “Loco Pilot or Loco Pilots” shall be substituted;

() i sub-rules (1) and-(2) of rule 3.83, for the words “first Fireman -
' or the Assistant Driver,” the words, “Assistant Loco Pilot” shall
be éubstituted;

(c) inrule4.04, for the words “Every Guard, Drives, Assistant Driver |
or Fireman™ the words, “‘Every Guard, Loco Pilot or Assistant
Loco Pilot,” shall be substituted;

(d}  insub-rule (1) of rule 4.20, for the words “the Assistant Driver or
thg Fireman”_the words, “the Assistant Loco Pilot” shall be
substituted, |

(¢} insub-rule (3) of ritle 4.20, for the words “the Assistant Driver or
the Fireman, if duly qualified, may work the train to the next

station cautiously and where the Assistant Driver or the Fireman
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is not duly qualified,” the words, “the Assistant Loco Pilot, if
dﬁly qué.li_fied, may work the train to the next station cauticusly
and where the Assistant Loco Pilot is not duly qualified,” shall
be substituted,

in sub-clause (b) of sub-rule (2) of rule 4.2.1, for the words “the
Assistant Driver”, the words, “the Assistant Loco Pilot” shall be

substituted,;

for the existing rule 4.38, the following shall be substituted

namely:-

“4.38, Assistant Loco Pilots to obey Loce Pilots.- The Assistant
Loco Pilots shall obey the lawful orders of their Loco Pilots in all

particulars.” ;

for the existing rule 4.40, the following shall be substituted

namely:- : .

 “4.40. Loco Pilot and Assistant Loco Pllots o keep a good

look out.- Every Loco Pilot shall keep a good look out while the
train is in motion, and every Assistant Loco Pilot shall also do so

when he 1s not nécessarily otherwise engaged.”,

for the existing rule 4.41, the following shall be substituted -

J
f

namely -
“4,41, The Loco Pilot and Assistant Loco Pifot to look back.-

The Loco Pilot and Assistant Loco Pﬂot shall look bask :

frequentiy during the journey to see whether the train 1s following

in a safe and proper manner.”,

in sub-rule (1) of rule 4.44,-

116l GT fo b —
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(m)

()

{o)

()  forthe WQTdS, “deputea Fxreman or Ass1stant I)mr > the
- words, “depute an Assistant Loco_ Pxiot”f shall be
substituted; " |

(i)  for the words, “The Brakesman or Fireman or Assistant
Driver” .the words, “The Brakesman . or. Assistant Loco
Pilot” shall be substituted;

in rule 4.52, for the words “A Driver or Flreman,” the words “A
Loco Pilot or Asswtant Loco Pilot” shall be substituted;

in sub-rule (i) of rule 6.03, for the words “Assxstzmt Driver or
Fireman” the words “Asmstant Loco Pilot™ shall be ﬂletlﬂ.itEd

in sub-rule (3) of rule 9.02, for the words “Fireman or an ;

Assistant Driver,” the words, “Assistant Loco Pilot,” shall be

- substituted; -

-

in sub rule (5) of rule 9.07, for the words “Fireman or Assistant

" Driver,” thie words, “Assistant Loco Pik’)t,f’. shall be substifuted;

in sub-rule (b) of rule 9.15, for the portion beginning with the
words “absence. from the Fireman or Assistant  Driver” and

ending with the words, “in the absence of the Fireman or
 Assistant Driver”, the following shall be substituted namety:-
“absence from the Assistant Loco Pilot, the Loco Pilot shall
sound the p'rescribed. code of whistle and cautiously proceed up to
 the next Stop signal complying with the provisions of rule 9.02 or

9.07 as the case may ‘be; in the absence of the Assistant Loco

Pllot, ”
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in sub-rule (1) of tule 12.10, for the words “the Fu‘em ” the
words, “the Assistant Loco Pilot, ” shall be substxmted '

in sub-rule (3) of rule 12.10, for the words “the Fireman” the
words, “the As_éistant Loco Pilot” shall be substituted,

in sub-rule {(4) of rule 13.04, for the words “the Fireman or the
Assistant Driver,” the words, “the Assistant loco Pilot,” shall be

substituted,

[No. 2004/Safety (A&RY19/15]

8. R. GHOSH DASTIDAR, Member Traffic, and Ex-Officio Secy.

Note : The principal rules were published in the Gazette of India, Part- 11, Section 3 Sub-section (i) vide
number G.S. R. 445(F), dated the 21st July, 1981 and subsequently ‘amended by—
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G.SR. 320, dated the 16th Apxil, 1983,

- G.SR. 352, dated the 30th April, 1983,

G.8.R. 514(E), dated the 27th June, 1983,
G.S.R. 476(E), dated the 28th June, 1984,
(3.8.R. 245, dated the 23rd May, 1952,
G.S.R. 83, dated the 17th February, 1996,
G.SR. 101, dated the 23rd May, 1998,
G.S.R. 47, dated the 13th February, 1999,

G.SR.213(E), dated the 18th March, 1999,

G.S.R. 283(E), dated the 26th April, 1999,
G.SR. 581(E), dated the 3rd July, 2000,
G.SR. 708(F), dated the 6th September, 2000,
G.S.R. 852(E), dated the 8th November, 2000,

G.8.R. 893(E), dated the 24th November, 2000,
(.SR. S13(E), dated the 12th December, 2000,

G.SR. 394(F), dated the 3 Lst May, 2002 and
G.S.R. 842(E), dated the 27th December, 2002.
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